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आदेश / O R D E R 

 
 This is an appeal filed by the assessee against the order of the Id. 

CIT(A), National Faceless Appeal Centre (NFAC), Delhi, dated 11.08.2021 

for the assessment year 2014-2015. 

2. Shri Nishant Maitin, ld.AR appeared on behalf of the assessee and 

Shri Ashwani Kumar, ld.Sr.  DR appeared on behalf of the revenue. 

3. The appeal of the assessee is barred by 1083 days. In this regard, 

the assessee has filed an application for condonation of delay stating 

therein that the chartered accountant who was looking after the tax matter 

of the assessee was suffering from cancer and subsequently left for his 

heavenly abode, therefore, the assessee could not get information about 
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the status of the appeal and when the contacted the another chartered 

accountant, the present appeal has already been suffered huge delay. It 

was the submission that the delay may kindly be condoned and appeal may 

kindly be admitted for hearing. Accordingly, as the delay is on account of 

lack of knowledge about the passing of the order of the ld. CIT(A), therefore, 

the delay of 1083 days in filing the appeal is condoned and the appeal is 

admitted for hearing. 

4. Ld. AR submitted that the ld.CIT(A) has passed the impugned order 

ex-parte without providing sufficient opportunity of being heard to the 

assessee. It was submitted that if one more opportunity is provided to the 

assessee to represent the case before the ld.CIT(A), the assessee would 

be able to produce all the relevant documents to substantiate his claim.  

5. In reply, ld.Sr. DR vehemently supported the orders of the authorities 

below and submitted that the assessee knowing did not appear before the 

ld. CIT(A) and even the assessee could not substantiate his claim before 

either of the authorities below. It was the submission that the orders of the 

authorities below should be upheld. 

6. I have considered the rival submissions. A perusal of the impugned 

order passed by the Id. CIT(A), shows that the notices were issued to the 

assessee, however, the assessee did not response to the same, neither 

any reply has been filed by the assessee. Looking to the facts and 

circumstances of the and in the interest of justice, we restore the issues to 

the file of Id. CIT(A) for readjudication afresh after providing the assessee 

adequate opportunity of being heard. The assessee is directed to cooperate 
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with the CIT(A) providing documentary evidence to substantiate his claim, 

positively. 

7. In the result, appeal of the assessee is partly allowed for statistical 

purposes. 

 Order dictated and pronounced in the open court on   18/06/2025.  
 

                 Sd/- 
 (GEORGE MATHAN) 

न्यानयक सदस्य / JUDICIAL MEMBER 

Kolkata;  दिनाांक  Dated 18/06/2025  

Prakash Kumar Mishra, Sr.P.S. 
आदेश की प्रनतललपप अग्रेपर्त/Copy of the Order forwarded  to :   

 
 
 
 
 
 
 
 
आदेशािुसार/ BY ORDER, 

                                    
                            

(Assistant Registrar) 
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